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BEFORE THE NAT10NAL GREEN l｀ RIBUNAL(SOUTHERN ZONE)CHENNAI

ORIGINAl」 APPIノICAT10N NO。 1040F2020

1N THE MATTER OF:

Rqiesh Ghantayath APPIノICANT

Vs

L」 nion oflndia and(Drse

REPORT OF THE JOINT
CONTROL BOARD(CPCB)
DATED July 01St,2021

COUNSEL FOR
CPCB

RESPONDENTS

COMMITEE FIIフ ED BY CENTRAIノ  POIノ LUT10N
WITII RECARD TO I10N'BIノ E TRIBUNAl_`ORDER

I, S. Suresh, Son of Sh S.R. Sathyanarayana. Hindu. aged about 59 years. having office at the

Regional Directorate, Clentral Pollution Control Board. lstg 2nd [rloors, Nisarga Bhavan, A-

Block. 'l'himmaiah Main Road. 7th D Cross, Shivanagar, Bengaluru - 560 079 do hereby

solemnly affirm and sincerely state as follows:

2. That I am presently working as Scientist 'E' & Regional Director. Regional Directorate

(South). Central Pollution Control Board (hereafter called as CPCB), Bengaluru and

have been authorized to file the present report. I am fully conversant with the facts of the

case and hence, competent and authorized to depose and swear the present report as

under:

l'hat the Hon'ble National Green Tribunal (Southern Zone), Chennai in O A No. 104 of
2020 ordered on July 01, 2021 directed the Joint Committee to provide their opinion on

the statement of objections filed by the Respondent -8. the project proponent.

Accordingly. the Joint Committee reviewed the statement of objections along with the

documents furnished. The report of the Joint Committee is enclosed at Annexure.

Signed and verified on this on September I't .2021 at Bengaluru.

ヽ′tw‐
なム、Ъ.ゝ

DEPONENT
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REPORT OF JOINT COMMITTEE ON THE OBJECTIONS FILED BY THE 

RESPONDENT -8 IN THE MATTER OF O.A. 104 OF 2020 (SZ), IA 75 OF 2021 (SZ) 

AND IA 79 OF 2021 (SZ) SUBMITTED BEFORE THE HON'BLE NATIONAL 

GREEN TRIBUNAL, SOUTHERN ZONE, CHENNAI 

 

1.0 PREAMBLE 

 

The  Original Application No. 104 of 2020 (SZ) was  filed by Mr. Rajesh Ghantayath vs The 

Union of India & Ors  in the Hon’ble NGT, South Zone, Chennai. The matter is related 

to violation of Environmental Clearance (EC)  conditions and environmental damage caused 

due to operation and maintenance of M/s Mother Earth Environ Tech Pvt Ltd (M/s MEEPL), 

a Hazardous Waste Transport, Storage and Disposal Facility (TSDF) operating at Karnataka 

Industrial Areas Development Board (KIADB) Industrial Area, Harohalli, Ramnagara 

District, Karnataka.  

 

The Hon’ble NGT vide order dt 10/07/2020 directed to constitute a Joint Committee 

comprising of Senior Officer from Regional office, Ministry of Environment Forest & 

Climate Change  (MoEF&CC),  Bangalore, a Senior Officer / Scientist from Regional Office,    

Central Pollution Control Board (CPCB),  Bangalore, District Collector- Ramnagara District, 

a Senior Officer from Karnataka State Environment Impact Assessment Authority 

(KSEIAA), a Senior Scientist   from National Institute of Technology – Karnataka  (NITK), 

Surathkal  and a Senior Officer from Karnataka State Pollution Control Board (KSPCB) to 

inspect the area in question and submit a factual and action report. CPCB, Regional 

Directorate, Bengaluru is the nodal agency for coordination.  

 

Accordingly, the joint committee was constituted with following members: 

No. Name and Designation  Department  

1. Sh E Thirunavukkarasu 

Scientist E 

 

Integrated Regional Office  

Ministry of Environment Forest & Climate 

Change , 4th Floor, Kendriya Sadan, 

Koramangala, Bangalore – 560 034 

2. Sh G Thirumurthy 

Additional Director 

Regional Directorate, Central Pollution 

Control Board, Nisargha Bhavan, 
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No. Name and Designation  Department  

 Shivanagar, Bangalore – 560 079  

3. Dr  Dakshayini 

Assistant Commissioner 

 

Deputy commissioner & ADM office 

1st Floor District Offices Complex 

B.M. Road, Ramanagara – 562 159 

4. Sh Ravikumar J.K.  

Scientific Officer –SEIAA 

Department of Ecology & Environment, 

Karnataka State Environment Impact 

Assessment Authority, 7th Floor, M.S. 

Building, Bangalore – 560 001 

5. Dr Arun Kumar 

Associate Professor  

 

Department of Civil Engineering  

National Institute of Technology – 

Karnataka, Surathkal,  

Srinivasnagar, Mangalore – 575 025 

6.  Sh Shanmugappa 

Senior Environmental Officer 

Karnataka State Pollution Control Board, 

Zonal Office Bangalore – South, 

Nisargha Bhavan, Shivanagar,  

Bangalore – 560 079 

 

Based on the inspection of the site, verification of the documents and analysis results of the 

leachate, surface and ground water samples collected in and around the TSDF site, the joint 

committee filed the detailed report in the Hon’ble NGT on 27/01/2021.   The Respondent - 8 

i,e Project Proponent  -  M/s MEEPL filed the statement of objections to the joint committee 

report. 

 

In view of this, the Hon’ble NGT   vide order dt 01/07/2021 directed the following to the    

joint committee (Annexure 1): 

“The 8th respondent has filed objections to the committee report. Since the objections filed 

along with documents are voluminous and relate technical aspects, we feel it appropriate to 

direct the committee itself to go in to those objections and give their opinion on the same, so 

that this tribunal can consider both and pass appropriate order in accordance with law.” 
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Consequent of transfer of Sh G Thirumurthy, Additional Director, CPCB, Dr Dakshayini,   

Assistant Commissioner and superannuation of Sh Shanmugappa, Senior Environmental 

Officer, KSPCB, the Joint Committee (JC) is reconstituted with the following members: 

 

No. Name and Designation  Department  

1. Sh E Thirunavukkarasu 

Scientist E 

 

Integrated Regional Office  

Ministry of Environment Forest & Climate 

Change , 4th Floor, Kendriya Sadan, 

Koramangala, Bangalore – 560 034 

2. Smt Sowmya D 

Scientist D 

 

Regional Directorate, Central Pollution 

Control Board, Nisargha Bhavan, 

Shivanagar, Bangalore – 560 079  

3. Dr K Rakesh Kumar, IAS 

Deputy Commissioner & 

District Magistrate 

Deputy commissioner & ADM office 

1st Floor District Offices Complex 

B.M. Road, Ramanagara – 562 159 

4. Sh Ravikumar J K  

Scientific Officer –SEIAA 

Department of Ecology & Environment, 

Karnataka State Environment Impact 

Assessment Authority, 7th Floor, M.S. 

Building, Bangalore – 560 001 

5. Dr Arun Kumar 

Associate Professor  

 

Department of Civil Engineering  

National Institute of Technology – 

Karnataka, Surathkal,  

Srinivasnagar, Mangalore – 575 025 

6.  Sh  Syed Kaja Mohiddin  

Senior Environmental Officer 

Karnataka State Pollution Control Board, 

Zonal Office Bangalore – South, 

Nisargha Bhavan, Shivanagar,  

Bangalore – 560 079 
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2.0 POINTWISE REPLY OF THE JOINT COMMITTEE MEMBERS IN THE 

STATEMENT OF OBJECTIONS FILED BY   RESPONDENT – 8   

 

The meetings were held through VC at CPCB, Regional Directorate, Bengaluru on 

27/07/2021 and 25/08/2021 and the joint committee members reviewed the statement of 

objections filed by   Respondent – 8, M/s MEEPL and the supporting documents furnished.  

 

The following are the point wise reply of the joint committee members to the   statement of 

objections filed by   Respondent – 8: 

1. Respondent 8 

5.5 Hazardous waste handled:  

1. “As there was no EC granted to other TSDFs, all major companies diverted the waste 

to M/s MEEPL and hence it was received. 

2. There is no violation of any CFO conditions.” 

Reply of JC: 

i. The TSDF operated by M/s Karnataka Waste Management Project (Ramky Enviro 

Engineers Ltd.)  in KIADB Industrial Area, Dabaspet   is located at a distance of 

about 80 KM from the TSDF of M/s MEEPL. The TSDF   operated by M/s 

Karnataka Waste Management Project was commissioned during 2008 in  total area 

of 93 acres having  landfill capacity of 40,000 MT per annum for 20 years (Total 

capacity 8,00,000 MT/ 20 years). As on September 2020, 37% of the designed 

capacity of the landfill was filled.  

 

ii. M/s MEEPL’s TSDF at KIADB, Harohalli – Phase II, Karnataka was granted with 

EC from SEIAA, Karnataka on 28/02/2015. The combined   Consent for 

Establishment (CFE) and combined Consent for Operation (CFO) were issued by 

KSPCB under the Water and Air Act on   04/11/2015   and 13/04/2016, respectively. 

The   Authorization under Hazardous and Other Wastes (Management and Trans-

boundary Movement) Rules, 2016 was issued by KSPCB on 12/06/2019 for 

handling of hazardous waste.  

 

iii. The total area of M/s MEEPL is 4 acres and out of this, 1.71 acers is earmarked for 

secure landfill site with two cells. The total consented capacity was 95000 MT/10 



6 

 

 

 

years with   Cell -1 of capacity 50,000 MT/10 years and Cell -2 of  capacity  45,000 

MT/10 years. 

 

iv. Subsequently,  M/s MEEPL obtained  EC from SEIAA, Karnataka vide order dated 

11/06/2018    for   expansion of existing capacity of TSDF from 95000 MT/10 years 

to    1,51,000 MT/10 years. The landfill capacity   of the Cell 1 was increased from 

50,000 MT/10 years to 1,00,000 MT/10 years and Cell 2 was increased from 45,000 

MT/10 years  to 51,000 MT/10 years. Accordingly, M/s MEEPL has obtained 

Consent for Operation to the enhanced capacity i.e. 1,51,000 MT from KSPCB on 

23/03/2019. 

 

v. As per EC, CFE and CFO granted to the M/s MEEPL, total permitted quantity of 

hazardous waste for    landfill was 1,51,000 MT/10 years at the rate of 15,100 

MT/Year. From 2016 to 02/09/2020, 1,43,120 MT of hazardous waste was 

landfilled, i.e within 5 years, 94.8% of the landfill capacity was completed. It is 

noticed that during the years 2018 to 2020, TSDF was operated at the rate of 5.79 

times than the average consented operating capacity of 15,100 MT/year violating the 

consent conditions. This has resulted in   additional dumping of 61.8% (87,565 MT) 

in three years. 

 

vi. The rate of landfilling was increased in the existing cells. M/s MEEPL has not taken 

approval or modified the consent conditions from KSPCB for increasing the rate of 

landfill. M/s MEEPL has not planned for phase and lift properly and hazardous 

waste was dumped in the cells, which is serious violation against the Criteria for 

Hazardous Waste Landfills.  

 

2. Respondent 8 

5.6. “The leachate quantity is varied based on moisture content. The quantity of leachate 

generation clearly indicates that proper handling of leachate and disposing to CETP.” 

Reply of the JC: 

i. As per the Terms and Conditions    of combined CFO dt 13/04/2016 issued by 

KSPCB, permitted quantity of leachate generation is 2 KLD and to be handed over 
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to CETP operated by   M/s Govinda Solvents Ltd at Kunigal, Karnataka for 

treatment.   

 

ii. As per the Terms and Conditions    of combined CFO dt 23/03/2019 issued by 

KSPCB, permitted quantity of leachate generation is 3.5 KLD and to be handed 

over to CETP for treatment.    

 

iii. M/s   MEEPL    handed over the leachate generated   to two CETPs i.e. M/s Govind 

Solvents and M/s Bangalore Eco Park Pvt. Ltd.  Thus M/s   MEEPL    has violated 

the    consent conditions as there was no permission to handover leachate to M/s 

Bangalore Eco Park Pvt. Ltd. 

 

iv. During 01/04/2016 to 03/09/2020, M/s   MEEPL has disposed     4303.75 MT of 

leachate to CETPs. As per the records furnished by M/s   MEEPL,    during FY 

2018 – 19, 2.5 KLD of leachate was generated and during FY 2020-21, 5.2 KLD of 

leachate was generated violating the permitted quantity of leachate generation as 

per the consent conditions. Exceedance in quantity of leachate generation is mainly 

due to excess quantity of hazardous waste disposed in the landfill.  It was observed 

that quantity of leachate generation was increasing every year.  

 

3. Respondent 8 

7.1 Compliance of TSDF Siting Criteria 

e.  Habitation: “There is no habitation area existing within 500 meters. Also the land is 

allocated for industrial purpose only by KIADB.” 

Reply of the JC: 

i. As per the    “Criteria for Hazardous Waste Landfills” published by CPCB in 2001, 

landfill shall be at least 500 M from a notified habitation area. A zone of 500 M 

around a landfill boundary should be declared a no-development buffer zone after 

landfill location is finalized (Annexure 2). 

 

ii. There are two villages located near the vicinity of M/s   MEEPL.  Ganaludoddi village 

and Honnur Swamy Temple of the village are located about 200 M and Girenahalli 

village is located at more than 500 M    distance   from the TSDF.  The google images 
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of locations of the villages are shown in Figure 1.  500 M around the landfill 

boundary has not been declared as non-development buffer zone till date. Thus, the 

TSDF is not complying with the siting criteria. 

 

 

 

Figure 1. Location of Ganaludoddi village and  Girenahalli village 

 

4. Respondent 8 

7.1 Compliance of TSDF Siting Criteria 

m.  Search Radius: “M/s Mother Earth Environ Tech Private Limited has got 

Environmental clearance to set up TSDF EC-I dt 28/08/2015, much prior to issue of the 

above OM. However, it is submitted that no TSDF with valid EC is in operation within 80 

KM from M/s Mother Earth Environ Tech Private Limited.” 

Reply of the JC: 

i. The MoEF&CC Office Memorandum (OM) dt 20/06/2013 and O.M. No. 23-

122/2016-HSMD, 29/08/2016 are enclosed at Annexure 3 & 4. In the MoEF&CC OM 

dt 20/06/2013, the action point for distance criteria for establishing new TSDF is as 

follows:  

“New projects of common treatment facilities within an area of 400 KM radius of the 

existing TSDFs for hazard wastes and within 150 KM radius of existing biomedical 

waste management facility should not be allowed in order to ensure compliance with 

the CPCB guidelines.” 
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ii. In the  MoEF&CC  OM dt 29/08/2016 issued clarification on distance criteria for 

setting up of new  TSDF as follows:   

“the additional criteria in terms of distance between TSDF as prescribed by 

Ministry’s O.M. No.12-30/2013-HSMD dated 20/06/2013 shall also be adhered to for 

setting up new project of Common TSDF for Hazardous Waste in the country.  The 

OM Mandates that the new project of Common treatment facilities within a distance 

of 400 KM radius of the existing TSDFs of hazardous waste is not permissible.” 

 

iii. The TSDF operated by M/s Karnataka Waste Management Project in KIADB 

Industrial Area, Dabaspet   is located at a distance of about 80 KM from the TSDF of 

M/s MEEPL.   M/s Karnataka Waste Management Project TSDF was commissioned 

during 2008 in total area of 93 acres having landfill capacity of 40,000 MT per 

Annum for 20 years (Total capacity 8,00,000 MT/ 20 years). As on September 2020, 

37% of the designed capacity of the landfill was filled.  

 

In view of above, the TSDF operated by M/s MEEPL is not complying with the   

siting criteria   as it is located within 400 KM from the existing TSDF.   

 

5. Respondent 8 

7.4 2. Ground water quality within TSDF premises 

“To estimate the impact the water quality of bore well is required to be compared with 

the base line data. The Committee has not looked into baseline data. The baseline data 

with respect to 3 and 4 is enclosed and the results indicate that there is no variation.” 

Reply of the JC: 

i. During the   joint committee inspection on 03/09/2020, groundwater quality in five 

bore wells (GW1 – GW5) located within the boundary of the TSDF, four bore wells 

(GW6 – GW9) located outside the boundary of  the TSDF and four bore wells (GW10 

to GW13) located in the surrounding villages at the radius of 2.5 KM were monitored.  

Out of five bore wells (GW1 – GW5) located within the boundary of the TSDF, bore 

wells GW3, GW4 and GW5 are located near the secured landfill cells of the TSDF. 
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ii. In the bore wells GW3, GW4 and GW5, Chemical Oxygen Demand (COD) 

concentrations were 17 mg/L, 20 mg/L and 65 mg/L, respectively. Biological Oxygen 

Demand (BOD) concentrations in bore well GW5 was 8.0 mg/L and in remaining 

bore wells BOD were below detectable limit i.e <1 mg/L.  Total Suspended Solids 

(TSS) concentrations in bore wells GW3, GW4 and GW5 were 8 mg/L, 97 mg/L and 

31mg/L, respectively. Total Kjeldahl Nitrogen (TKN) concentrations in bore wells 

GW3, GW4 and GW5 were 4.5 mg/L, 7 mg/L and 25 mg/L, respectively.  

 

iii.   In  four bore wells (GW10 to GW13) located in the surrounding villages at the 

radius of 2.5 KM, the concentrations of BOD, COD and TSS are below detectable 

limits except in GW11, where TSS is 15 mg/L. 

 

iv. In absence of baseline data, ground water quality of the bore wells located in villages 

are used as control sites   for comparison.  Compared to the groundwater quality in the 

bore wells located in the villages, the concentrations of BOD, COD, TSS and TKN in 

bore wells GW3, GW4 and GW5 located near the   secured landfill cells of the TSDF 

are higher and this indicates the groundwater near the TSDF is contaminated. 

 

v.  The joint committee members have verified the documents furnished by the 

Respondent 8 in the annexures enclosed with the statement of objections. The 

baseline data of ground water quality in bore wells GW3, GW4 and GW5 are not 

furnished. The operation of TSDF was started   in FY 2016 – 17 and baseline data of 

ground water quality prior to year 2016 is not available in the documents furnished by 

the Respondent 8. 

 

vi. The ground water quality reports of six bore wells were available in the EIA report of 

“Expansion of the hazardous waste landfill facility at Harohalli Industrial Area, Phase 

– 2” enclosed with the annexure of statement of objections at page numbers 313 and 

314 by the Respondent 8. The groundwater quality results are related to the 

monitoring carried out during January – March, 2018 and out of six bore wells 

monitored, only one bore well GW1 is located within the TSDF boundary and 

remaining five are located in the surrounding villages.  In the analysis reports, the 

concentrations of    BOD, COD and TSS in groundwater   are not provided. 
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vii. In the annexures enclosed with the statement of objections, the analysis results of 

ground water samples of five bore wells   located within the TSDF boundary collected 

during June, 2020 are provided by Respondent 8 at page numbers 498 - 507. The 

analysis results of June, 2020 is not   considered as base line data because the TSDF 

was in operation since 2016. However, to assess the change in ground water quality 

over a period of time, the analysis results of 16/06/2020 is compared with the results 

of joint committee monitoring carried out on  03/09/2020 and the results are as 

follows: 

 

Parameter Analysis report dt 22/06/2020 

provided by the Respondent -8 in 

Statement of Objection 

Analysis report of the ground water 

monitoring carried out by joint 

committee on 03/09/2020 in Joint 

committee report 

GW 3 GW 4 GW 5 GW 3 GW 4 GW 5 

BOD (mg/L) <1.0 <1.0 <1.0 <1.0 <1.0 8.0 

COD (mg/L) <4.0 10.0 10.0 17 20 65 

TSS (mg/L) 96.0 64.7 61.7 8 97 31 

TKN (mg/L) <0.1 1.8 <1.0 4.5 7 25 

 

GW3 - Bore well located on NW side I- near Leachate tank in TSDF  

GW4 - Bore well located on NW side-II Corner in TSDF 

GW5 - Bore well on North East side in TSDF 

 

 The above table shows that the concentrations   of BOD, COD, TSS and TKN in bore 

wells GW3, GW4 and GW5 located near the   secured landfill cells of the TSDF 

increased during  September, 2020 compared to June 2020. This indicates that the ground 

water   near secure landfill cells in the TSDF are contaminated and concentrations are 

increasing with time.   
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6. Respondent 8 

7.4 4 Surface water (Lakes) quality 

“The conclusion is that Hodakekere and Soonthana kattie are located downstream and it 

is reflected as TDSF comes in direct catchment of these two lakes is incorrect. The TSDF 

is coming in the catchment of SW5 – Ganaludoddi” 

7.5 . Management of surface runoff 

“ ...it is to be noted that the gradient is towards East and flow cannot be towards lakes., 

There is no discharge to outside the periphery. TSDF is not coming in the catchment of 

two lakes as mentioned…” 

Reply of the JC: 

i. During the   joint committee inspection on 03/09/2020,   water quality analysis of 

following seven lakes located in the surrounding of TSDF were carried out:  

a. Hanumegowdanu Doddi Lake -  SW1   

b.  Bani Kuppe Lake  - SW2   

c.  River Sornamukki - SW3   

d.  Malliahnakere -  SW4 

e.  Ganaludoddi near BWSSB - SW5 

f.  Hodakekere, Kulume Beemasandara Village   - SW6 

g.  Soothakatte, Girenahalli Lake sample - SW7 

 

ii. Analysis results of the surface water samples collected from seven lakes shows that the 

concentrations of total dissolved solids were higher in Hodakekere lake (SW6) and 

Soothakatte lake (SW7)   located in   downstream of the TSDF compared to other lakes. 

 

iii. The location of the TSDF and seven lakes in google image are shown in Figure 2 and   

toposheet indicating location of TSDF provided by Respondent - 8 is in   Figure 3. 
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Figure 2: Location of seven lakes around the TSDF 

 

 

Figure  3: Topo sheet showing location of seven lakes and TSDF 

iv. The Respondent -8 mentioned that the TSDF is in catchment of Ganaludoddi lake  

(SW5) and the gradient  is towards east and flow cannot be towards two lakes 

Hodakekere lake   (SW6) and Soothakatte  Lake ( SW7) and the TSDF is not in the 

catchment of Hodakekere lake   - SW6 and Soothakatte  Lake ( SW7).  
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v.  The contours and interconnected chain of lakes in the toposheet at Figure 3 shows 

that Ganaludoddi lake,    Hodakekere lake     and Soothakatte Lake are in the 

catchment of Suvarnamuki River.  Soothakatte Lake (SW7)    is located in north-east 

of TSDF and Ganaludoddi lake (SW5)     is located in south west.  The contours and 

drainage network in the toposheet shows that runoff flow from TSDF is towards north 

and north- east. The contours and drainage network indicates that Soothakatte Lake 

(SW7)     is in the downstream of Ganaludoddi lake ( SW5)     and further overflow 

from these  lakes joins Suvarnamuki river flowing in the north –west of the TSDF.  

 

7. Respondent 8 

7.3 Notification of TSDF, Design and Layout approval 

“The CPCB vide letter dt 22/02/2019 and 07/6/2019 has informed to KSPCB to re-

examine the design and layout approved by KSPCB through reputed institution i.e 

IISc, Bengaluru. For that payment made to the Board for re-examination and upto 

now re-examination has not been completed. Reminder letters submitted to KSPCB 

vide communications dt 30/06/2020, 28/07/2020 & 05/08/2020” 

8.0 Design verification of TSDF 

“MEEPL layout plan has been approved by KSPCB as per Hazardous Waste Rules 

16 (2), 2016. The design of TSDF has been done by the professor Dr. P V Shiva 

Pullaiah of Indian Institution of Science. The MoEF&CC has got the design verified 

by the WAPCOS. Further KSPCB is intend to get the design approved from reputed 

institution as per CPCB direction.” 

Reply of the JC: 

i.  As per the Rule 18 (2), (3) of Hazardous Waste (Management, Handling and 

Transboundary Movement) Rules, 2008, and Rule 16 (2) of Hazardous and Other 

Wastes (Management and Transboundary Movement) Rules, 2016, the   operator of 

common facility   shall design and set up the treatment, storage and disposal facility 

as per technical guidelines issued by the CPCB in this regard from time to time and 

shall obtain approval from the SPCB for design and layout in this regard.  Rule 16 (3), 

states that the SPCB shall monitor the setting up and operation of the common or 

captive treatment, storage and disposal facility, regularly.  
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ii. The details of initial design of M/s MEEPL has not been furnished to the committee 

by M/s MEEPL inspite of repeated requests.  

 

iii. With reference to the design, the M/s MEEPL informed that the design of TSDF was 

done by   professor Dr. P V Shiva Pullaiah of Indian Institution of Science, 

Bengaluru. Details of the engineering designs were not furnished to the committee for 

verification.  Only two drawings prepared by IISc are provided to the committee 

without any design details, thus it was not possible to confirm the designed capacity 

the landfill cells.  

 

iv. Based on the documents furnished to the joint committee, it is observed that CPCB 

has issued direction under Section 5 of the Environment (Protection) Act (EPA), 1986 

to the Chairman, KSPCB vide order dated 14/11/2018 to ensure the compliance  of  

Rule 16 (2) and 16 (3) of the Hazardous Waste Rules, 2016.  Accordingly, the 

KSPCB approved the layout of TSDF   vide letter dated 27/10/2018.   KSPCB vide 

letter. no. PCB/WMC/2800/HWM/2018/ 1094 dated 15/05/2019 requested Indian 

Institute of Science   to inform their willingness to take up the work i.e. Evaluation of 

Design and Layout of TSDF. IISc has submitted their willingness to KSPCB on 

13/06/2019. However the report of evaluation of Design and Layout of TSDF by IISc 

is not furnished to the joint committee. This indicates the M/s MEEPL has established 

the TSDF and commissioned its operation in the year 2016 prior to obtaining approval 

of the design parameters and layout from KSPCB, violating Rule 16 (2) and Rule 16 

(3) of the Hazardous Waste Rules, 2016.  

 

8. Respondent 8 

9.0 Compliance to Environmental Clearance (EC) conditions 

2. “In this regard greenery has been implemented and total green belt is more than 

33%.” 

Reply of the JC: 

i. As per the conditions 14 and 34 of EC dated 28.08.2015, green belt of 15 M all along 

the boundary and 33 % of total area should be provided.  The project was inspected 

by the Regional Office, MoEFCC in October, 2017 and noted that about 2 M has been 

provided on three sides around the landfill (Cell -1) against 15 M and total greenbelt 
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area was only about 15%.  EC dated 11.06.2018 stipulated development of 33 % 

greenbelt area. The existing green belt measured on the day of inspection 

(03.09.2020) is 24 % only against 33 %. The requirement of 15 M greenbelt all along 

the periphery of the site was not complied from 2015 to May 2018. Even as on date 

the  total greenbelt cover is not complying with the conditions of 33 % 

 

ii. The Joint Committee reviewed the approval of the layout plan and noticed that the M/s 

MEEPL has submitted a layout plan  dated 26/09/2018 to  KSPCB  including the 

buffer area of 15 M x 175.5 M (2632.5 M2) belonging  to KIADB, accordingly 

KSPCB has approved layout plan including KIADB land. KIADB official clarified to 

the Joint Committee on 03/09/2020 that permission was given to MEEPL only to 

maintain the additional buffer area adjacent to MEEPL site on their East side i.e. 15 M 

x 175.5 M , but, they can’t claim any ownership or as their greenbelt and can’t include 

in their layout plan. Also, observed that there is no plantation / greenbelt developed in 

the additional buffer area till date neither by KIADB nor by MEEPL. 

 

iii.  The KSPCB has noticed the non-compliances and violation caused to the 

environment conditions with reference to greenbelt and mentioned it in the inspection 

reports dt 06/05/2016 and 21/12/2017. 

 

9. Respondent 8 

9.0 Compliance to Environmental Clearance (EC) conditions 

3. “As per the Karnataka ground water (Regulation & Control of development) Act 

2011, neither  Ramanagara district nor Kanakapura taluk has been declared as a 

notified area till date. Hence no separate permit/clearance may be required” 

Reply of the JC: 

M/s MEEPL has not obtained Non- Objection Certificate (NOC) for use of ground water. 

The Karnataka Ground Water Directorate (KGWD) issued a Notices dt 13/12/2018 and 

10/08/2020 to M/s MEEPL for illegal extraction of ground water. In the Notice it is 

informed that Ramanagra and Kanankpura Taluks of Ramnagara District are categorised 

as “over exploited” with reference to ground water resources and directed M/s MEEPL to 

obtain NOC from Karnataka Ground Water Directorate (KGWD). The copies of notices 

are enclosed at Annexure 5.  
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10. Respondent 8 

9.0 Compliance to Environmental Clearance (EC) conditions 

4. “Emergency Management Plan updated and the same is being used” 

Reply of the JC: 

It is noted that the role of different officers / team after hearing the emergency siren has 

been elaborated in the Emergency Management plan submitted by M/s MEEPL; however, 

it does not identify the possible failures and emergencies, its types, likely damages, 

method of management of different emergencies etc. MoEF&CC issued notice to upgrade 

the Onsite Emergency Management Plan. M/s MEEPL has not updated the Onsite 

Emergency Management Plan. Hence, conditions / notice are not complied. 

 

11. Respondent 8 

9.0 Compliance to Environmental Clearance (EC) conditions 

6. “Online monitoring is not mandatory for small red category industries like MEEPL”. 

Reply of the JC: 

i. Both EC dated 28/08/2015 and 11/06/2018 stipulates, “Regular online monitoring of 

the ambient air quality and water quality shall be carried out in monitoring stations 

and frequency of monitoring shall be decided in consultation with the State Pollution 

Control Board. Periodic reports shall be submitted to the SEIAA Karnataka, 

Department of Ecology and Environment, Government of Karnataka, Bangalore/ 

KSPCB.” 

 

ii. M/s MEEPL has not yet established Online Continuous Ambient Air Quality 

Monitoring Stations (CAAQMS), Hence, it is not complied. 

 

12. Respondent 8 

10.1 Stabilization of hazardous waste and management of leachate generated  

“There was no delay in commissioning of pretreatment plant for leachate was there 

and have upgraded by selecting suitable technology for the same.” 
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Reply of the JC: 

i. CPCB vide order No. B-29016 (SC) 1 (52-II)/18 / HWMD/2786 – 92 dated  

13/06/2018 issued direction to the Common TSDFs under Section 5 of the E(P)A, 

1986 with respect to installation/ up gradation of facility for management of leachate 

generated from secured landfill and stabilization of hazardous waste with air pollution 

control (APC) measures by 15/10/2018.  

 

ii. M/s MEEPL had placed order for purchase of Fume Extraction System consists of 

Control panel, Ducting, Damper, Venturi Scrubber, I D Fan etc. vide purchase order  

dated  24/04/2019 and  received the goods on   09/10/2019. The commissioning of 

stabilization pit with APC and   leachate Pre-treatment plant was communicated to 

CPCB vide letter dated 27/01/2020. There was a delay of one year for complying  

CPCB directions. 

 

13. Respondent 8 

10.2 To stop the  collection and disposal of HW immediately by MEEPL 

“We have operated as per CFO and authorization issued to us and monthly, quarterly 

submitted the reports to legal authorities”. 

Reply of the JC: 

i. The CPCB issued directions u/s 5 of the E(P)A, 1986 to KSPCB on 20/03/2018 to 

examine compliances of M/s MEEPL and in case of non-compliances of provisions of 

the Rules and Guidelines, to stop the collection and disposal of hazardous waste by 

M/s MEEPL.  

 

ii. The meeting was held with stakeholders on 20/09/2018 at CPCB, Delhi and  Modified 

Directions dated 14/11/2018 was issued to KSPCB u/s 5 of the E(P)A 1986 to  not to 

allow collection and disposal of hazardous waste by M/s MEEPL into their common 

SLF unless State arrives siting  is absolutely essential in the State and upon 

compliance of appropriate design measures adopted for siting  the common TSDF 

within the restricted distances,  and approval of design   of the TSDF   by KSPCB,  

approval of   layout    by KSPCB with respect to greenbelt  and all requisite 

infrastructures prescribed in the CPCB guidelines and in compliance   of   Hazardous 

and Other Wastes (Management and Transboundary Movement) Rules, 2016.  It also 
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directed KSPCB to verify whether M/s MEEPL has set up the common TSDF in 

accordance with approved design and layout. 

 

iii. In compliance to above, KSPCB vide letter. No. PCB/WMC.2165/2017 /4155 dated 

14/11/2018 informed that KSPCB has approved the design of TSDF and also the 

layout plan and requested to withdraw the directions issued to M/s MEEPL and 

informed that KSPCB will monitor the TSDF. The copy of letter with inspection 

report of Chairman, KSPCB is enclosed at Annexure 6. The copy of approval by 

KSPCB is enclosed at Annexure 7. The joint committee verified the records furnished 

and observed that  approved and only the layout plan of TSDF is approved  by 

KSPCB.  

 

iv. CPCB has examined the reply of KSPCB dated 14/11/2018 and informed that layout 

plan approval by KSPCB does not meet the required green belt as prescribed in the 

EC and also not having required infrastructure as per CPCB Guidelines. CPCB 

requested KSPCB to revisit the design and layout approved by them and may   seek 

expertise of reputed institute while considering the approvals including of sizes / 

capacities of various infrastructures and requested for immediate compliances of the 

directions. 

 

v. In reply to the above directions,   KSPCB vide letter. No. PCB/WMC.2800/2018 /383 

dated 16/01/2019 informed that operation of MEEPL is essential for management of 

the Hazardous Waste generated in the State.  

 

vi. CPCB again reminded KSPCB vide letter. No. B-29016/TSDF/ (63) /2019/ WM-II 

Div/ 2310 dated 07/06/2020 to submit action taken report on or before 15/06/2020. 

KSPCB vide letter dated 12/06/2020 informed that it is proposed to impose Rs. 

2,00,000/- (Rupees Two Lakhs only) as financial penalty for violation of provisions. 

CPCB further requested to provide the details with respect to conditions of 

authorisation violated to enable CPCB to approve the financial penalty.  

 

vii. The Joint committee reviewed the directions and concluded that the CPCB directions 

are not yet complied and the M/s MEEPL is allowed to continue their operation in 

spite of non – compliances. The total hazardous waste handled after the date of 



20 

 

 

 

directions issued by CPCB i.e. April 2018 to 02/09/2020 is 87565 MT. This is 

equivalent to 61.18% of the total hazardous waste landfilled in the TSDF.    During 

three years i.e. 2018 to 2020, the TSDF was operated at the rate of 5.79 times than the 

average consented operating capacity of 15,100 MT/Year. Non implementation of 

CPCB directions resulted in the additional dumping of 61.8% (87,565 MT) in three 

years. The CPCB directions are not yet complied fully.  

 

viii. In addition to above, joint committee reviewed the observation and action taken by 

KSPCB since 2015. It is evident from the records of KSPCB that  since the inception 

of the facility, M/s MEEPL is operating with   violation of  siting criteria, buffer area / 

green belt development, leachate and surface water management, compound wall, 

housekeeping, environmental monitoring, record keeping, notification of site & layout 

and discharge of surface run off to the agricultural land.  

 

14. Respondent 8 

12. 0 Assessment of Environmental Compensation   

“As indicted in para 12 of the report of the committee, cases that are to be considered 

for laving environmental compensation, our company has never fallen under any of 

the cases.” 

Reply of the JC: 

i. The environmental compensation    is estimated based on the pollution index method 

developed by Central Pollution Control Board in the guidelines “Report of the CPCB 

in-house committee on methodology for assessing environmental compensation and 

action plan to utilize the fund”.  According to this method, environmental 

compensation may be imposed if the facility is non- complying with the EC / Consent 

/ Authorisation conditions, non-compliance to the directions issued, such as direction 

for closure due to non-installation of OCEMS, non-adherence to the action plans 

submitted, etc.  

 

ii. Form the records it is observed that   M/s MEEPL   is operating with   violation of 

siting criteria, buffer area / green belt development, leachate & surface water 

management, compound wall, housekeeping, environmental monitoring, record 

keeping, notification of site & layout and discharge of surface run off to the  



agricultural land. It is evident from the inspection reports and direction of MoEF' &

CC, CPCB and KSPCII that M/s MIiI:PL is noncomplyrng with the EC, consent

conditions and directions since 24/1012017. 'l'he CPCB and KSPCI] issued several

directions to rectify the non-compliance. Inspite of repeated directions, M/s MEEPL

continued its operation without complying conditions of EC, consent and directions.

In addition, after CPCB issued directions to stop the operation of the TSDF, M/s

MEEPL operated at the rate of 5.79 times than the average consented operating

capacity of 15,100 MT/Year. In view of this environmental compensation was

estimated.

3.0 RECOMMENDATIONS

On reviewing the statement of objections and records furnished, the committee submits

that there are no merits in the objections raised by M/s MEIIPI-, the Itespondent - 8, and

hence prays the Hon'ble tribunal to reject the objections filed by the applicants and pass

orders as deemed appropriate in favour of natural justice.

CPCB
(E THIRUNAVUKKARASU)

MoEF&CC

DEPUTY COMMISS10NER&

DISTRICT MAGISTRATE

(DrARUN KUMAR)

NIrr― K

(RAVIKUMARJ K)

KSEIAA

(SYED KAJA MOIIIDDIN)

KSPCB

(Dr KRAKESII KUYAR)
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F.No.23-1 221201 6-HSMD

Government of lndia

Ministry of Environment, Forest and Climate Change

(HSM Division)

August 29,2016

OFFICE MEMORANDUM

Sub: Distance criteria for setting up of Treatment Storage and Disposal Facitity 0SDF)

- Clarification reg'

ThesubjectmatterofsettingupofTreatment.StorageandDisposalFacility

OSDF) for hazardous waste has been examined in the Ministry'

2.lnthisregard,itistostatethat€entralPollutionControlBoard(CPCB)guidance
document _ "critelia to|. Hazaroou, w"rt" Landfill" of 2001 prescribes the locational

criteria in terms oi'0,*n." of rocation oi iac,ities from rake / pond, river, flood plain'

highways, public o,rn *. Copy of th; ,,.,d guidance document is available on CPCB

website.

3.lnaddition,theadditionalcriteriaintermsofdistancebetweenTSDFsas
orescribed by Ministry,s o-M. No.lz-ioizo13-HSMD dated 2on6t2o13 shall also be

adhered to for setting up of new ?l:te;;; "o*ron 
TSDF for hazardous waste in the

country. The o.M. rirnorr", that the new project of gomlnon treatment facilities within

a distance of a.o kir'-radius of the 
"-ir,i"g 

TSDFs for hazardous wastes is not

I

permissible.

4. The copy of the O'M' is enclosed herewith for reference'

ir.l: @.) "-to"re
Joint Secretary to the Govern

Chairman
niiiP"et / Pcc as Per list enclosed

Copy to: The Chairman' Central Pollution Control Board' New Delhi
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(*ii) Rajasthan Srarc Irollutiou (lr>nrrol Bo,rrd (ILSI)(.B; has prrt rlrc <onrp,rsl Plrtnt-"

urnrler rcC €ar€goq.o[industriss Thc nLlncr br talico trlt witlr thc liSl'}(.-l] u'itli

a t'icw to promodn8i, sctDlig up r:i such waste Procestlnt'- facilitic'

'lirc corpus iund av:rrlairlt unds drc \attuu.,! (,lt'ar l'.ncrg,r' l'urtrl ;\( l.l:
may be tepped fCrr uriliang it for crrocessirina! t}rent'.irig ('f \\':litc-I(r-lincr$\

plqects *r,it t t gftterj Wastc trtancgement Proiccrs. ;\ scllcrnt' nral' bc

icrrmulated fO dcmonstratc this conccP{ br rvay of a terv dcnrcl prtritlcts liccping

in ytc,ur thC necd fot plrpcr scg,rcgatiCrn o[nasrc al iourcc frrr suc'ccss t'r[tltr;sc

proiccts.

!
t
i.

r

I

I

t

i

I
!
t

isr'i Thc 1rlastcr P[1as for']own^s/Ciucs slrgulcl clgrlv indrcatc thc ler:ds earmarkctl

firr srnrng up uf wnite mxnagrmrxu filciliuci, irxlutlirt;i tltt: ra,ltus ,rf lrrr{irr

zoncs rcquittd around such faciJirics.

(xv) lhc cxisting tctrlrlatory- framerv'ork on \r':Lslc lnlnsssmqrnl

solid vastcs such ** sleg from sreel in.lustrics, crc',

addressed.,..

d()C:- rlt)t. corcr thc

rvlriclr nccr{s l, r lr<

(:;r,i) 'fhc exrsrirrg re.gulatorv framcn'orh .lso tlo,:s rl()t ((rv(r thc rttilri;tgcnrcot

srl]id ua*tcs gen,rard ftom indusrocs orhcr tharr hrzlrdrlus industrics, stlch

wastc B:res, canl burds, dcbris aod construction nratcrials. ctc.. \l1lich nccd

trr addres"*ed.
.0u
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o.102, 38e , 1d , enad woIrs, 1de 3*r, datd nor 0.d 
dse bsa, (oabeo Dro Jerdeo eepriso), oobsrid . 

E mail ID: sgdgwramnagar@gmail.com toded 3o-080-27273397 

Bveo3: 13.12.2018 

doaitbaioa/eoadoo/aordag/2018-19/6S) 

2011 a aabaos 2012. 

o3re Td, ioriodb dsd d3 3ot9op/$/02/2017-18 :22.08.2017. 

(3) 0Fdd eQA3 ro: 7ea 09 sw 2015, ionsodd 0:22.09.2017. 

********* 

oboso) wQdaDa 2011 ore dodbabose 2012 do3 sQxoi3 oesre% o3%rO w¢$od 

sobieonasad. vged (2) 3Q 8esabasod eosesre uvzuD n 25000 Itr/day a3dri 

rO 25000 Itr/day beegd dFu O8ro d ordoOs bs8

aiobieaondbas. 

se3zeahtoas. owo od 

TO/D3DFD 2 

ede Do3odda, 8F dDa, »od ao9önai do.500/- doa önQ3 dos Chairman, 

Karnataka Groundwater Authority, Bangalore daso0 *0s3tdts aader3 z»si z2rs 

esA. 

, 
Mother Earth Environ Tech Pvt. Ltd, Sy.No.217, 
Harohalli Indl. Area, 2nd Phase, 
Kanakapura Tq Ramanagara Dist. 

&ooesn) 
OObNd. 
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o.102, 38e m, iae p5, evsd wan, 15¢ Bers, dandd ano s, o. 

Tedord roai:- 080-27273397, E mail ID: sgdgwramnagar@gmail.com 

os D/S0zRoB /DBrð/2020-211bH 005:10.08.2020o 

eveesd: (1) T»eFus wodure ( b ssros Do iA J59 O0) 

soos 2011 b oee 2012. 

(2) aderoso, sosuFe DdersDeod ora zd7, Ta FSFiE 53DFJ6 

SOTo Td, aorsodo dsd d3 3033:8soe/3$/02/2017-18 

:22.08.2017. 

(3) rds sOzovs so sea 09 CdC 2015, iorseT O:22.09.2017. 
********* 

owoQATo3, 

3 Fs DDs ere aoogsa) QnD 2011 orio oin 2012 dos 

o8re 

oromcto8no eo3ure vxe ezs 33 xdoeesondoad. oded (2) G9 

3o 25000 Itr/day JöR ad 

re 25000 ltr/day 

e(3) Toa o 

2 

ero dodd ios oöoV i de.5000/- o3 Chairman, Karnataka Groundwater 

OOAuthority, Bangalore d dzU o odoe3 3DêR 3 zs3 

, 

MOTHER EARTH ENVIORN TECH PRIVATE LIMITED 

Plot No.217, 2nd Phase KIADB Industrial Area, 

Harohalli, Kanakapura tauk 

Ramanagara Dist-562112

o0bn. 
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Fr#^,/Fax : 080-25586321

drd.reo6/ E-mail : ho@kspcb.gov.in

J**rIJ ** *qa\- 6.*<*.q*{,r*, *.'.^;-di:giif.rf g+U **at +;-IeLr'fUa^ tc'v-L' j'&-a c l'-i+'-; u.i.'c'

E{;rrn*taka S,iate F*llr:ti*i} ilci,atl.L;i Eqrarc?
'doid cdd", 1 ood sde *dad$, do. 49, da"lo r ,bct , t5odcnd - 560 001, duored, qodS

"parisara Bhavana", 1st to Sth Floor, # 49, Church Street, Bengaluru - 560 001, Kamataka, INDIA

To
The Member Secretary
Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar,
Delhi-l i0032.

Sir,
Subject: Directions issued under section 5 of the Environment

(Protection) Act, 1986, in case of M/s.Mother Earth Tech Pw.Ltd.,
Harohalli, Kanakapura Taluk, Ramanagara Dist- reg.

Reference: I . Your letter No.F.No.B-290 I 8/tsdf-63i I 8, WM-ll Div I | 1996,

dtd.l2.l'0.201 8.

2. This Office letter No.PCB/WMC/2800/HWMi20 I 8-l 9/3802,

Dtd.27.10.18.
3. Thi s Offi ce letter No. PCB/WMC/2800/HW N'l/20 I 8- I 9/3 808,

Dtd.27.10.18. 
:r*r**

\Vith reference to directions issued under section 5 of the Environment (Protection) Act,
1986, in case of IWs. Mother Earth Tech Pvt.Ltd., Harohalli, Kanakapura Taluk, Ramanagara

District, it is to be informed as under:

1. The Karnataka State Pollution Control Board (KSPCB) has approved the design of TSDF

in compliance with Rute l6(2) of HOWM Rules, 2016 and communicated to you vide

Ref (2).
2. The KSPCB has approved layout of TSDF in compliance rvith Rule 16(2) of HOWM

Rules, 2016 and communicated to you vide Ref (3).

3. The Chairman, KSPCB has inspected the facilitv on 10.10.2018 and for verification as

per the directions vide Ref (l). The copy of the Inspection Report is enclosed as

Annexure to this letter.
4. As regards to location criteria KIADB, which is an agency to develop infrastructure has

identified the land and the Environmental Clearance is also issued by SEIAA.

In view of the above, it is requested to withdraw the directions issued to the M/s. Mother
Earth Tech Pvt.Ltd., Harohalli, Kanakapura Taluk, Ramanagara District. The Board will monitor
thE TSDF.

Yours faithfully,
sd/-

Member Secretary
Copy tg--

-)H'-Regional Offi cer, Ramana,sara. for iniormation
Z!' vts.uother Earth Tmmtia., Harohalli, Kanakapura Taluk, Ramanagara Dist tbr

b*ffij{*" E^<{}'r-
'[' 

j,,

' tE! 25581383;25589112n 2ss88t51,2ss88270
25588142,25586520€ffiAEFT

d?rfdEF/Website : http://kspcb.gov.in

No.PCB//wMCt2t6st2ot7 Q t 5 5 Date:

: -i- ,lliY rill8

*11*.,s
\,: ['-(-^1""
a\ *"*o.r SecretarY

'&,.n
.rt information.
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4rl
INSPECTION NOTES OF SRI LAKSHMAN, CIIAIRMAN, KARNATAKA STATE

POLLUTION CONTROL BOARD ON 10-10-2018.

IrLls. Mother Earth Environ Tech Pvt Ltd, is operating a Hazardous Waste Land fill facility. The
Central Pollution Control Board on 1211012018 has issued directions Under Section 5 of the
Environmental (Protection) Act, 1986 to initiate action against the facility. In the said directions
the KSPCB is required to verify whether the facility has been ser up in accordance with approved
design & Layout of the Common TSDF.

The facility has subrnitted its layout plan. The KSPCB has approved the layout olan as per rule
15(2) of Hazardous and other';rastes (F.4anagennent and TransbounCary I.lovement) Ruies )016,
on27ll0l2018.The Board has also approved the design oiTSDF faciliry onZ7lfi/201g

The facility was inspected to verify whether it has been estabiished in accordance with design
and layout approved by KSPCB and whether it was absolute essentiality for the state to establish
the land ftll facility within the restrict ed zone.

The unit was inspected along with the following officers of the board Sri C Sid<iaramaiah,
Regional Offtcer, R.arnanagar, and Sri Ameenulla Baig, Srnt H A irleenakshi, Sri T R
Kumaraswamy, Sri P Rajesh, Sri Hariprasad, sri Mrutyunjay B, Dr. D Naveen, Kum. Umme
Hamida, Assistant Environmental Offrcers .

sri. T N Paramesh, Managing Director of the facility -was also present.

a Sri c Siddaramaiah, Regional officer, Ramanagar submitted as under

B. Consent to establishment of the Board
l5-10-2018. Consent for operation is
lights upto 30-6-2021.

C. Authorization under the Hazardous and other
Movement) Rules is valid upto 30-6-2020.

A. The first Environmental Clearance was issued by SEIAA Karnataka on 2g.0g.2015 for
establishing Hazardous waste landfill facility consisting of two cells with capacity 95000
Tons. They have obtained EC amendment from SEIAA Karnataka on I1.6.201g for increasing
the landfill capacity frorn 95000'lbns to I,5l,000.lirns.

was accorded on 4-ll-2015 and for expansion on
valid for 95000 Tons and disposal of CFL/Tube

wastes (Management and Transboundary

1l

Name & address of
the industry

Mother Earth Environ Tech Pvt Ltd,
Plot No.217, Harohalli Industrial Are4 II phase, Kanakapura
Talulg Ramanagara District.

C
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D. Regional office Ramnagara is carrying out Ground water monitoring and ambient air

quality monitoring regularly.

Following are the observations:-

1. Facilities available are compared with the item no 5.4 of the criteria for hazardous waste

landfills pubiished by CPCB.

Requirernent as per itern no 5.4 of
tlie criteria for hazardous waste

Iandfills published by CPCB

Status

Accesses Rcad Accesses Rcad {iom Entry to Landfill cells is existing

Equipment Shelter Separate area for equipments is avaiiable which is
provi<ied with strelter.

Weighing scale Weigh L,ridge is installed at the enirar^rce.

Cffrce space Existing

V/aste inspection iacility .{vaiiable

Temporary waste storage / disposal

sites for special r;zaste

Avaiiable.

Demarcaiion of the land fiil areas

and areas for stcck filling cover

material and liner material

Lanci fiil sites are demarcated arrd fcr ltner mateial
storage, area is dernarcated rrear oflrtce builCing.

As regards to stcck fiilirrg cover material, no specific

area is available. The representative of thre facility
informed that during corrstructiorr of ce11-2 due to
technical reasons ihe remove<i materials were

transported and stored in a separate iand, vrhenever

required, material will be brought back and utilized.

They have made an agreement with land ownor for the

same.

Location of surface water drainage

facility
Prcvided storm water drains (garland canals) on East,

West &, North side. They have constnrc.ted two

coilectiori tanks of capacity 30 KL & 15 KL fbr'

collecting the storm water from the TSDF area.

Location of land fill leachat

management facility
Provided. Regional Officer, Ramnagara informed that

the facility has raised the height of leachate collection

tank recently, thus providing free board of about 1.5 ft.

Any excess leachate will automatically flow into the

pre-treatment tank a.roiding any spill over.

Location of gas management

flacility (optional)
Not available. The Representative of the facility

informed that only after capping of cell , this facility

is required.

1,

t
2l
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Lo.ation "f monitoring r'r'ells/ ffiare 5 monitoring bore*ells and

environmental monitoring t'acilities around the site there are 5 more monitoring borewells,

Regional officer, Ramnagara informed that they are

regularly monitoring the r'vater and the quality of rvater

is uell within the limits. The borervell water uas

examined and physical observations indicates that the

water is clear.

fencit g und green belt along the Conlpound

eastern side

sheets.

uall provided on

vvhere fencing is
all the sides excePt

provided rvith ACP

2.

{}
4.

c) Informed to analyse the quality of storm

TDS to check anv contamination and

i water for basic parameters like pH- EC &'

if found contaminated. the san're shall be

fsl

peripheral boundarY

Green belt of rvidth about 15 m on East, 1'5 m on the

North. 3.5 nr on the u'est upto cell-l length and i7 m

for cell-2 length. Tou'ards South they irave prol'ided

15 m la*'n. The total green belt provided is about 33

%.0.

Eindrgency exits Available

The Board has approved the design details. The Managi,g director of the facility' infomred

that the project was apprised by the ministrl' of Environnent' Forest And climatic change

through wApcos *.ho has approved the proposals after site visit. The facility has provided

double liner as Per design.

The rnanaging director of the facility intbrrned that the proposal of establishment of the site

\!?s approved by the State level Single rvindorv clearance committee and the Karnataka

Industrial Area Development Board *'hich is an agenc,v responsible for c'eating

infrastructure has given the particular land for deveropment of landfill facility and

goveilunent is in the processing of notifying the site '

Suggestions given:

a) The s.xisting cell {.cctl-1) has bcen filled to above sround level in sonte poftions' They

have proviJed nronsoon capping with I mm HDPE liners for the same' They ha'e

been informed to maintain proper slope of the bund in line rvith angle of repose of the

soil and cover the slopes with coir mat with grass gro\ln to prevent any bund erosion

during rain.

b) The new waste storage shed rvas in use. The rvaste stabilization is being done in the

same shed. They have covered all the sides of the shed to prcvent entry of rainrvater

into the shed. They rvere advised to raise the sill level of the shed so as to prevent

outflow of leachate from the shed'

I

I

I

:

I
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pumped to leachate collection
arrangement shall be made..

d) Lau,l of 15 m rvidth is eristing
inrmediateiy in this area also.

tank for sending to CETP. Permanent pumping

and the-v have been directed to plant the sapling

e) They have been directed to conduct VOC monitoring at regular intervals along with
Ambient Air Quality monitoring and submit the reports

5. The Regional Ofticer, Ramnagar vi'as directed to regularl.v anal;,se the u'ater samples frorn
monitoring borervells including boreu,ells fiom atljacent villages.

The Managing Director of the facilitl, informed that they will comply with the directions
issued fi'om tirne to time by ihe regulating ageitcies.

The faciiity l-ras provided infrastrticttire as per the airpi'oved lay'out anCldesign. As regarcls to
locdtion, the KIADB wirich is an asencv to der,eio;o infrastructure ha.s identifieci the larrd and
Environmental ciearance is also issu6d by SEEIAA. As the facilitv is already operating since tvr,o

years: any stoppage of facility' for siting criteria is likely to result in illegal disposal of waste.

Hence. the facility can be permitted to operate at the said site. However- fhcility is required to be

operated as per the applicable Regulations and guidelines.

Copy of the report be sent to CPCB rvith a request to wiihdraw' the directions issued on 12-10-
2018 and the Regional otllcer shall monitor

CHAIRNIAN
KARNATAKA STATE POLLUTION CONTROL BOARD

4l
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*ro.rrr

- 
* de$.b-/ E-mail : ho@kspcb.gov.in- darJdJ..r6 / Website : http://kspcb.gov.in

4;J Fax I o8o-2s586321
l"*r r"rd [E

2558't383,25589'r2
255881 51 . 25588270
2s588142,25586s20

Vo\.l'na - 1 I

a
.1, qb

a

dsara.ld cro6d droOd, Oc3:o$m d;odQ
I(arnataka State Pollution Control Board

"dond{id", 1 ood 5dc d)dall$, d0.49, rlllcrtrlr., dortch& - 560 001, tEnrrjd, q:Dd!

"Parisara Bhavana", 1st to sth Floot # 49, Church Streel, Bengaturu - 560 OO.t, Karnataka, INDIA

No. PCB/WMC/2800/HWM/2018-19/ 3? o >-
To,

The Authorized Signatory,
I!,|./s. Mother Earth Environ Tech Pvt. Ltd.,
Plol No.2l7, KIADB Industrial Area,

Harohalli,2"d Phase,

Kanakapura TuiLrk,

RamaIagara District, Karnataka.

Si.,

Datc:

? 7 ocT 2018'

:d
'\o"ut

Sub: Approval ofdesign pe(aining to TSDF ofMother 0anh Environ Tech Pvt.
. Lrd., PlorNo.2l7, KIADB IndustrialArea, Harohalli,2d phase, Kanakapura

Taluk, Ramanagara District -reg.

Rel Your leuer No. MEEPL/I-AB/18-19/023. dared: t7. t0.20 t 8.

You are operating TSDF at Plot No.2l7, KIADB lndusrrial Arca, Harohalli, 2"d Phase,

Kanakapura Taluk, Ramanagara District. The design submined hereby approved as per Rule
16(2) of the Hazardous and Other Wasle (Management, tlandling & Transboundary) Rulcs,
20t6.

Yours faithfully,
sd/-

Mcmber Sccrctary
Copy to:

l.,,The Member Secretary, CPCB, New Delhi for information.

/. RO, Rmanagara for information.
/ l. Case file.

J (o"-t'-
l(tf e Senior Eitvirormentsl Officer, wMC

la',,\a.lf

fz.r -.,
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